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z. The facts in brief are that the apnlicants had




L2
Filmd DA No, 808 of 1997 whersein they had challenged two
arders passed by the respondents dated g.1.,1996 anc
1.72.96 vregarding recovery of certain additional amounts
which were paid to the applicants by the earlisr oprder
datad 17.9.90. After hearing, the OA was allowed and the
impughed  order were auashed and the respondents were
directed Lo pass a reasoned and speaking order after
giving & show causg notice to  the applicants 2
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from the date of receint of a copy of this order. Tha 06
was decided on 2%.3%.1998

2 Tt is submitted hy the petitioners that no
action was taken by the respondents-—department within 3

weeks from the date of nassing

ssing of the order in the 0A nor

the amounts recovered by the impugned orders which had

heen aquashed have heen refunded fto the applicants.
Howsver, 1t is submitted that the applicants were issued
a show cause notice nursuant to which a reply  was
supmitted by  the respondents but it is stated that no
decision has heen taken. So it is prayed that the
respondants he nroceeded against for contempt of court

4. _ Respondents contested this petition and stated

that the show cause notice was issued to the anplicants.
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They were also given persconal hearing but they deny that
no  decision  has haen taken, rather stated the decision
‘was taken and communicated to the applicants herein. = But
during the arguments on 5.11,1899, the respondents were

D

e M

further directed to file additional affidavit exnlaining




the criteria for the calculations on the hasiz o
which certailn sum was pald to each of the aoplicants,

After Lhe

as and when a

5. o We  have heard the lesarned oc

have gone through the records.

&. It is & well settled law that in a Contemnt

nive any directions on

the Jurisdiction of the
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in & contempt matter is confined only to see
the order passed by the Tribunal has bheen

as  given by the Tribunal in the 0A have hasn comeyl ied
with  &nd decision in the 0A, department had

issued a show cause notice and also gave &
hewmying to  the applicants herein and thereafter passed
the orders; copy of which have been taken on record, that




b
zatisfles the directions lssued iy the Tribunal,
"However, if the applicants are still having any
grisvances @hout  the wrong fixation of their may, then
the applicants are at liberty to agltate the matter

7 In view of the abhove, C.P has ho merits and
Notices issued to the respondents
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